SN Regional Office, Karnal Region

TG Haryana State Pollution Control Board
- 20 floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal

Website - www.hspeb.govin E-Mail Id- hspebrokar@gmail.com

............
.......................................................................

Dated: {8/ 01 /2023

The Registrar General,

National Green Tribunal,

New Delhi. (Email Id - rgngt@nic,n & ngtpb.pg@gmail.com)

Sub: -  Submission of Action Taken Report - Original Applicatio

689/2022 titled as Gurvinder Singh & State of Haryana.

n No.

Respected Sir,

In this regard, please find enclosed herewith the latest action

taken report on behalf of Haryana State Pollution Control Board in Original

Application No. 689/2022 titled as Gurvinder Singh & State of Haryana.

It is requested that the report be placed on record. .
DA: As Above.
3 i \Y
\8

% Regional Officer

Karnal Region



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No.689/2022

Gurvinder Singh Applicant

State of Haryana

Versus
Respondent

BEHALF _OF HARYANA STATE

REPORT _ON
POLLUTION CONTROL BOARD IN COMPLIANCE OF

ORDER DATED 31.10.2022.

MOST RESPECTFULLY SHOWETH:

Thatthis Hon’ble Tribunal took notice of the complaint Ieiter alleging
the pollution caused by the rice mill that goes by the moniker of M/s
Balaji Rice Mill at Village Randoli, Tehsil Indri, District Karnal.
Further Hon’ble Tribunal directed that “We are also informed that in
the area concerned, there are large there are large number of rice
mills and there is probability that all such units are causing air
pollution in the area. That be so, Commiliee shall visit and inspect all
the rice mills operating in Tehsil Indri, District Karnal and if any
violation of environmental norms is found, they may take appropriate

remedial action in accordance with law.”

That upon receipt of the directions from Honble Tribunal, this office
wrote a letter to Deputy Commissioner requesting him for constitution

of a joint tcam as directed by Hon’ble Tribunal.

That the team was constituted dated 13.12.2022 vide Endst. No.
26058-63(Annexure-R/1) with following members-

|.  Sub Divisional Magistrate, Indri.

2. RO, HSPCB, Karnal.

3. Joint Director, DIC, Karnal.

The unit wise detailed report is as follows-



Sr. .
'No Name  of the | Compliance | Remarks
0| Industry Status

M/s Shree Baluji | Compliant | Unit has a CTO from 'HSPCB. Unit

Rice  Mills viy) has a NOC from Town and Country
Randoli Indri Planning Department dated
Karnal 14/07/1995 and also from Gram

Panchayat and  Sarpanch dated
02/08/1995 (Copy attached R/2).

There is no water polluting process in

the unit. hence no trade effluent

|

generated as unit is a Raw Ricci
Huller only. which is having proccssf
of De-husking of Paddy only. Noi
water required in  De-husking of
Paddy. There is no boiler in the unit.

The unit has provided sheds and dust
collector as Air Pollution Control
Measures to control  fugitive

emissions generated during de-

dusking of paddy process.

2. _ M/s Shree Vishnu | Non Unit was found running without |
| Rice Mill, Compliant | consent. A Show Cause Notice for 15 |
| Village Biana days was issued to the industry vide

Indri. Karnal letter no. HSPCB/KAR/2022/6889
dated 26.12.2022 (Copy attached
R/3).
Unit applied for Consent to Operate

(CTO) from HSPCB after issuance of
a Show Cause Notice to unit. The
application is in process.

There is no water polluting process in |
the unit, hence no trade effluent
| generated as unit is a Raw Rice
Huller only, which is having process

L“ of De-husking of Paddy only. No




3\

; “f water required in De-husking of
| Paddy. There is no boiler in the unit.

The unit has provided sheds and dust
collector as Air Pollution Control

Measures to  control  fugitive

|
! ; emissions generated during  de-
l

dusking of paddy process.

For operating without obtaining prior
consent to operate under the Water
(Prevention and Control of Pollution)
| Act. 1974 and/or Air (Prevention and

Control of Pollution Act, 1981, an
Compensation

vide

| [‘ Environmental
\‘ | amounting to Rs. 13,98,750/-

Regional Office, Karnal letter no.

|
HSPCB/KAR/2023/364 dated

| 18.01.2023 has been proposed against

the unit. The same is under

|
| ‘ finalization.

J
M/s Dev Laxmi | Compliant Unit has been established after

' International rice obtaining CTE. It applied for Consent

(mill Village | to Operate (CTO) from HSPCB on

123.12.2022 and CTO application s

| |
| Randauli.  Tchsil |
r

! Indri. Karnal | under process. {
| | During  inspection by  Joint
Committee on 26.12.2022, unit was
not in operation. There is no water
| polluting process involved, hence no
trade effluent generated as unit is a

Raw Rice huller only, which is

having process of De-husking of
Paddy only. No water required in De- |
husking of Paddy. There is no boiler |

|

in the unit.




The unit has provided sheds and dust

/ collector as Air Pollution Control
Measures to  control  fugitive

emissions generated during de-

FL dusking of paddy process.

The report is submitted accordingly for kind consideration. It is

undertaken to comply with the directions passed by this Hon’ble Tribunal.

Regional Officer
Karnal Region
Haryana State Pollution Control Board

Place: Karnal

Date:
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Office of Deputy Commissioner, Karnal
Government of Haryana

8972022 (Gurvinder Singh Applicant Versus State of Haryana

Original Application No, 0
en ‘Tribunal Principal Bench, New Delhi..

Suhjl'l"o"
Respondent) Befor the National Gre

Regional Officer. HSPCB Kamal Region, Karnal vide his office letter No. 5630 dated
[1.11.2022 has intimated that HonBle NG on the basis of @ complamt reecived hy post/email has registered
application by taking suo-moto cognizance under Section 14 & 13 of National Green Tribunal Act.,

“this matter may be examied by
s violation is

an ariginal
a joint Commitice who shall;

>010 Hon'ble NG has further direeted that
visit concerned area within within 13 days and i any environmental norm found. shall tuke

appropriate remaedial action
rehy constituted under the

a4 team of following Officers is he
ays and il

In complhance ol the above.
chairmanship of Sub-Divisional Magistrate. Indri to visit concerned arcei within within 15 d
all take appropriate remedial action in the ubove matter

any environmental normsa iolation is found, sh

in accordance with Lo -
Charrmin

| Sub Divistonal Magistrate. Indri

b3 Toint Director. DG KNarnal
3 RO ISPCH K ornal Res ion Karmal )’,W/

for Deputy Comgl,iys'oncr.
2 Karnal.

vy Dared /.,?/)'I/ )7

i~ forwarded 1o the

Fndst N0.260S § - &J
following for information and turther

A copy ol the the above
Jecessdry deton.-
| Sub Divisional \agistraie, [ndr
v s Rarmal wath he direction o te provide the hist ol all rice mills operating in Tehsil Indri.
olfice of RO. TISPCB Karnal.

District Karnal so that i i be Gallied with the record ol

j Joint Director 1 ¢ Kl

i RO HSPCI Karnal W

b Steno o D Rarmad
for Deputy Commissioner.

?j\'umal.'sD
v/
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Whereas y

liable to
water (Prevcntion
THEREFORE. yo
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section 31
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initiated ag3
37/380f the

of pollution) Act
t and
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Board may: in
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Whereas you
Whercas you

. A of the

Haryana Stat

: e Pollu
2nd floor, SCO- 78-79 abo

’ P
.Website - ye Luns

rec Vishnu Rice Mill,
Blana Indri, Karnal.

y Causc N
rol ofl’ollutlon) Act,

r Acl, 1901 &
Control of Pollution
yolicy of the Board.

as inspected by the

{ Hon'ble NGT

rating a rice hulle

didn't furnish any CTE/CTOat

have installed

applied for consen

lishable under the provisions of Alr
& control of pollution) Act. 1974.

rou have not

Air
& Control of pollution) Act

inst your 4
Air Act, 19

ting 10 any p¢

directions in 0A
a before the NGT Principal pench, N

sheds and enclosures 0

¢ to establish Jconsent to OP
(Prcvcntlon & Co

performance of
ority and such per

Kegio
gional Uttice, Karnai iegion '

;ignﬂControl Board
ational Ba
E-Mall Id- Wk. Karnal

41 - A of the Alr (Prevention and

otlce for Closure under scctlon
1901 & under sectlon 33 - Aofthe water (Preventlon and

ct, 1974 and prosecution
sectlon 24/25 read with Sectlo

under Sectlon 21/22 read with
n #43/44 of

) Act 1974 & Imposition oll{nvlronmcnwl

Joint team constituted by RcSpcctcd Deputy
No. 689 2022 Gurvinder Singh

r which Is covered under Green

the time of the inspection.

for containment of fugitive dust

thus rendering

crate,
1981 &

ntrol of pollution) ct,

r 15 days as to why closure action under
1981 & 33-A of water
i ay not be

ith Section :

is regard and accept the status @ :
f Air (Prevenuon
i Control 0

imposed on yo
1981, without giving an

put subject to the
ive in this pehalf, a
this issue any
/ shall be

y further

in any other,

may B
under
son, officer 0F authority

ereby declared that the power t0 jssue

directions wri (
pound to € ply with such directions: N
ExplanalionS' +c the avoidanct of doubts, it 15 h
direction under this section includes the power 10 direct: - '
(i) The closurt prohibition or regulation of any industry: operation or process-
or
(ii) The stoppagt or rcgulation or supply ofelcctriclty, water or any other rvices.
Y
Reglonal officer
Karnal Region
Endst. NO.liSPCB/K/\R/ZOZZ/ Dt:- 26/12/2022
A copy of the above is forwardcd to:-
' 1, The Deputy Commissioncr, Karnal for kind information, pleasc. >
Cﬁ;’)@/?{ 2. The SDM, for kind information, please N
| 3, The Joint Directol, pIC, for informatiom: please
chlonal officer
Karnal Region
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